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.HON'BLE MR. KULDIP SINGH, MEMBER (J)
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Phri P.N. KouI
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Versus

1  U n i on of India through
Secretary, Min. of Law and Justice,
Shas.tr i Bhavan,

New DeIh i .

2' The .'President,
Income Tax Appel late Tribunal ,

•  • 41 h F I oo r ,

•: ' Old CGO Bu i Id i ng,
Maharshi Karve-Road, Mumba!.

2  The Registrar, Income Tax Appel late Tribunal ,
4th Floor. Old CGO Bui Id i ng,
Maharshi Karve Road,
Mumba i .

4- The Cont ro I I er of Accounts,
Min. of Law and Justice, 3rd Floor, '
Lok Nayak Bhawan, ■

Khan Market, :
New■De1h i . , '

p  The Assistant Registrar,
Income Tax .Appe I late Tribunal ,
(Drawing and Disbursing Off icer) ,

.  101 h /1 1 t h F I oo r ,
Lok. Nayak Bhawan,
Kha.n Market , '
New: Delhi . . .Respondents

HRnFR BY CIRCULATION
•T.' ' "VL"———^

Hon'ble Mr. KuIdin Sinah. Member (J)

In this Review Appl ication the appl icant has

prayed for recal l ing the order of this Tribunal passed in

OA No. 1652/98 on 18.11 . 1999. According to the
l icant, the provisions of FR 22-c (old) now FRar»n



c?

n
.2.

=  have been wrong I y " ! nterpreted, _The main
ground tahen by h,m In paragraph . of t- Review
Appl ication is for interpretation desired to be taken as
plr the submissions of the conoerned appl icant as he has
rel ied uPon a document Issued by the President, 1 TAT. But
we find that this Tribunal whi le considering

t he

npovisions of PR 22 (1)Ca)(. i) and the case on merits, was
read

f„ny conscious Of the provisions of FR 22(1Ha)(i)
wi th FR 23 and had considered whether the benefit of the
same can be extended to the appl icant or not. The views
taken by the President, ITAT isnot binding on this
Tribunal and the appI icant cannot seek support of the

I  • + i e i inahl*a point out any error
same. The appl icant is unaD i - -- r-

+  th'= fa'"'^ the record which may cal l for theapparent on tne race -. 1

RA i« Ar^r-.crd'ngly dismissed on
review of the order. The R.. i- —

mer i ts.
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